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Lokeshwar' Singh Panta, J.

These Civil Appeal s are disposed of by this conmon
judgrment as they involve-identical issues and questions of |aw.
Al the above appeals are filed by the State of Andhra Pradesh
and its Special Oficer and Conpetent authority, Urban Land
Ceiling, against the common final judgment and order dated
18.11. 1999 passed by the Division Bench of the Hi gh Court of
Judi cature, Andhra Pradesh at Hyderabad in Wit Appea
Nos. 438, 439, 440, 441, 442 and 443 of 1999. The Wit
Appeal s before the Hi gh Court arose out of six Wit Petitions
filed by M Krishnaveni, T. Satish Chander, P. Rukmini, T. Sr
Ram Mohan, T. Sai Kumar and K. Pranila Rani respondents
herein, wherein they challenged the order dated 23.7.1979
passed by the Special Oficer and Conpetent authority, Urban
Land Ceiling, State of Andhra Pradesh, appellant No.2 herein
under Section 8(4) of the Urban Land (Ceiling and Regul ati on)
Act, 1976 ordering the vestnent of a portion of their land in
the State under the said Act.

The | earned Single Judge of the H gh Court di sposed of
all the wit petitions by a common judgnent and order dated
15.2.1999 directing the appellants herein to reopen the
decl arati ons of the sons and daughters of Late Thota Chinna
Seet haranmi ah on the basis of the fanily settlenment dated
13.11.1970.

Aggrieved by the directions given by the |earned Single
Judge, the State preferred the above-said Wit Appeals before
the Division Bench of the H gh Court. The Division Bench has
di smssed the wit appeals and directed the appellants to
conply with the order passed by the | earned Single Judge
forthwith and till then, the |and shown in the Map produced
by the Assistant Director (Survey and Land Records) in blue
lines shall not be altered, alienated, encunbered or disposed
of by the allottee, viz., the A P. Special Police Force 8th
Battalion.

Bei ng di ssatisfied and aggri eved by the judgnent and
order of the Division Bench, the appellants have preferred the
above Civil Appeals by way of special |eave.

The followi ng factual matrix would be necessary to
appreci ate the controversy and issues involved in these
appeal s. One Thota Chi nna Seetaranmi ah purchased | and
nmeasuring acres 119.09 guntas in Survey Nos. 68/1, 2;
214/1,2,3; 208 to 213 in Kondapur Village near Hyderabad
City. He perfornmed the marriage of his el dest daughter, K
Pram | a Rani, respondent herein on 21.8.1964. Hi s two other
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daughters, nanmely, P. Rukm ni and M Kri shnaveni
respondents were married on 9.6.1974 and 10.6.1974
respectively.

The Urban Land (Ceiling and Regul ati on) Act, 1976
[hereinafter referred to as ‘the Act’] was passed by both the
Houses of Parliament, which came into force in the State of
Andhra Pradesh and other States. The Act is primarily
i ntended to achieve the objectives to prevent the concentration
of urban property in the hands of few persons; to bring about
soci alization of urban |lands in urban aggl onerations to
subserve the common good by ensuring its equitable
di stribution; to discourage construction of |uxury housing
| eadi ng to conspi cuous consunption of scarce building
materials and to ensure equitable distribution and utilization
of such materials; and to secure orderly urbanization, etc. etc.

Section 2(i) of the Act defines a person as including an
i ndividual, a famly, a firm a conpany, or an association or
body of individuals, whether incorporated or not. Section 4 of
the Act deals with the ceiling limt in the case of every person
Sections 4 and 5 of the Act lay down an el aborate procedure
for determi nation of the extent of vacant |and or the excess
vacant |and, for the purpose of calculating the extent of vacant
| and held by a person; the transfers made by himon or after
17.2.1975 but before the appointed day, by way of sale,
nortgage, gift, |ease or otherw se have to be taken into
consideration. |f the person is a nember of Hi ndu Undivided
Famly (HUF), his estimated share in the vacant |and held by
HUF, is the relevant factor for deciding the extent of vacant
| and by the conpetent ‘authority. ~ Acquisition of excess vacant
land is provided in Sections 6 to 11. Every person hol di ng
vacant land in excess of the ceiling limt is required to file a
statenent before the conpetent authority in the prescribed
form which provides for furnishing details of every kind of
l and held by the person filing the statement (Section 6). On its
basis, a draft statenent is prepared and served on the person
concerned to enable himto file objections (Section 8).
oj ections when filed are considered, disposed of and fina
statenent with alterations consequent on the decision of
objections is prepared (Section 9). Then follows a notification
acquiring the excess vacant |and by the concerned State
Governnment [(Section 10(1)]. Al persons interested in such
vacant |land shall file their clains at this stage and their clains
are determ ned, followed by a declaration vesting the property
inthe State free fromall encunbrances w.e.f. a date specified
in the declaration [Section 10(2) and (3)].- Section 11 |ays
down the principles on which the anpunt payable for such
acquisition is determ ned. The anpunt payable to any person
shall in no case exceed rupees two | akhs [Sec. 11(6)]. It is
ascertained on the basis of inconme by taking the net average
annual incorme for the preceding five years and nmultiplying it
by 8-1/3. Were the vacant | and does not yield any-incone
the anmpbunt payabl e cannot exceed rupees ten per sq. netre in
respect of land in Category A or B and rupees five per 'sg.
metre in respect of land in category C or D. The rate can be
| ess, determ nable on a nunber of considerations nmentioned
in Section 11(3). A decision of the conpetent authority on the
matter of ampount payable under Section 7 is appealable to an
Urban Land Tribunal (Sec. 12). Second appeal fromthe
Tri bunal order lies to the H gh Court (Section 13). \Where no
appeal lies or no appeal has been filed, power of revision of the
deci sions of the conmpetent authority has been conferred on
the State Governnent (Section 34).

The State CGovernnent has been given very w de powers
of allotment in respect of excess vacant |and deened to be
acquired under this Act, or under any other law, to any person
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for any business, profession, trade, undertaking or

manufacture on any terns and conditions. It nmay also retain
or reserve any vacant land to be used for the benefit of the
public. It may dispose of any such vacant |land to subserve

the conmon good (Section 23).

In exercise of the powers conferred by sub-section (1),
read with sub-rule (2) of Section 46 of the Act, the Centra
Governnment has framed the Rules, called the ‘ Urban Land
(Ceiling and Regul ation) Rules, 1976" (hereinafter referred to
as "the Rules"). Rule 3 deals with the filing of statement under
Section 6 of the Act by a person hol ding excess |lands within
212 days fromthe conrencenment of the Act and such
statenment shall contain the particulars specified in FormIl (to
be furnished in triplicate). Rule 5 prescribes particulars to be
contained in draft statenent as regards vacant |ands and
manner of service of the sane.. The draft statenent shall be
served, together wi'th notice referred to in sub-section (3) of
Section 8, on the holder of the vacant |ands; all other persons,
so far as may be known, etc. as envisaged under sub-rule 2(a)
of the Rules. The notification under sub-section (1) of Section
10 shall be published for the information of the general public,
in addition to the publication to be made in the Oficia
Gazette of the State concerned, also (a) by affixing copies of the
notification in a conspicuous place in the office of the
Conpetent authority and (b) by affixing copies of the
notification in a conspicuous place in the office of the District
Col I ector, Tehsildar and Minicipal Commissioner within the
local linmts of whose jurisdiction the vacant land to which the
notification relates is situated-as per the procedure prescribed
under Rule 6.

The case of the parties before the H gh Court was that as
on 17.02.1976, T. Chinna Seet haranai ah was nental ly
incapacitated. Hs wife Smt. T. Rana Tul sanma on behal f of
her husband, for herself, two maj or sons, nanely, T. Sri Ram
Mohan, T. Satish Chandar, and minor son T. Sai Kumar, filed
joint declaration of their shares to the | and under Section 6 of
the Act on 15.09.1976. Declaration on behalf of Snt., P
Rukm ni was filed by her brother T. Sri Ram Mohan and on
behal f of Smt. M Krishnaveni by her husband M Mohan Rao.

No declaration was filed by or on behalf of K. Pranmila Rani, the
el dest daughter of T. Chinna Seetharanai ah, whose narri age

was performed on 28.01.1964. The declarants, Sm. P

Rukmini and Snmt. M Krishnaveni, in their declarations,
declared that the shares in the | and owned by their father
were given to themat the tinme of their marriages as 'Pasupu
Kunkunma’ as per age-old custom and tradition anmong the
conmunity to which they bel onged and such an all otment was
approved by the H gh Court and the Supreme Court in their
various earlier decisions. Under the scheme of the Act, T.

Chi nna Seet haranmai ah, his wife Snt. T. Rama Tul samm,

and their mnor son, T. Sai Kumar, were together entitled to
one unit whereas the two mgjor sons, nanely, T. Satish

Chandar and T. Sri Ram Mohan, were entitled to one unit

each. The decl arations were filed by the declarants in Forml
on 23.07.1979 giving details of the description of the property,
its location and total extent of the Iand held by them The
conpetent authority on 23.07.1979 issued a Draft Statenent
under Section 8(1) and Notice under Section 8(3) of the Act,
determ ning the surplus area after giving one unit to T.

Chi nna Seet haramai ah, his wife and m nor son T. Sai Kunmar

and one unit each to the two mmjor sons. The daughters were
held not entitled to any share in the property. The declarants
were advised to file objections, if any, within 30 days of the
recei pt of the notice and statenent of declaration. Al the
decl arants, except the daughters of T Chi nna Seet haranai ah
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filed a joint petition on 27.08.1979 stating that they have no
objection for the surrender of the excess |and as deternm ned
by the conpetent authority. The final statenent under

Section 9 of the Act was issued confirm ng the draft statenent
on 30.08.1979. On 11.09.1979, the notification under Section
10(1) of the Act was issued which was published in the Oficial
Gazette No. 38 dated 20.09.1979 and decl arati on under

Section 10(3) of the Act was issued on 09.10.1979 whi ch was
published in the Oficial Gazette No. 68 dated 11.10.1979

noti fying the vestnment of the surplus land with the State
CGovernment w.e.f 15.11.1979 free fromall encunbrances.

On 23.11.1979, a notice under Section 10(5) of the Act
was i ssued directing the declarants to surrender the surplus
land within 10 days of the receipt of the said notice. The said
noti ce was received by the declarants T. Rama Tul sammma, T.
Satish Chander, T. Sri Ram-Mohan and T. Sai Kumar on
28.07.1980 who voluntarily surrendered possession of the
surplus ' Tand to the inquiry officer, who took over possession
under a Panchanama duly signed by the declarants on
18.07.1980. As per the avernents of the appellants, the
surplus lands so surrendered by the declarants were handed
over to the Social Wl fare Departnent on 18.07.1980 as per
the decision of the State Governnent in G O Ms. No. 3072
(Revenue) (UCI) Departnment dated 14.07.1980. Subsequently,
the | and has been handed over to the Commandant 8th
Battalion of A P. Special Police Force, Kondapur, by the Socia
Wel fare Departnment on 12.10.1982. Thereafter, proceedings
under Section 11 of the Act fixing the conmpensation anpunt
payable to the declarants were initiated on 28.07.1980, which
were not seriously contested by the declarants. 25% anpunt
of the conpensation was paid in cash to the T. Rama
Tul samma for hersel f, her husband, nminor son and two najor
sons on 17.09.1980. The bal ance 75% of the conpensation
amount was paid in Governnent Bonds to T. Rama Tul samma
and the two nmaj or sons on 31.07.1987. - T. Chinna
Seet har amai ah died on 07.10.1987. Snt. T. Rama Tul samma
di ed on 02.03.1990. The three sons filed a joint statenent
furnishing the details regarding the retainable area by themon
26. 08. 1990.

The three sons and three daughters of T. Chinna
Seet haramai ah filed six Wit Petition Nos. 28157, 28158,

28874, 28491, 28390 and 28292 of 1998 before the High
Court of Judicature, Andhra Pradesh challenging the fina
order of the conpetent authority under the Act claimng
respective shares of the married daughters .on the basis of
" Pasupu Kunkuna’ as per fanmily arrangenment dated
13.11.1970 and seeki ng exenpti on under subsequent G O

Ms. No. 733 Revenue (UCI1) Departnment dated 31.10.1987.

The | earned Single Judge, considering six points
fornmulated in the judgnment, directed reopening of the entire
decl arati ons on the basis of the clainms made by the
respondents including the claimof the eldest married
daughter Snt. K. Pramla Rani who had not filed the
decl arati on under the Act for getting her share in the land on
the basis of famly arrangenent dated 13.11.1970. As noticed
above, the Division Bench of the H gh Court dismissed the
Wit Appeals of the appellants uphol ding the judgnment and
order of the learned Single Judge. Hence, the appellants have
filed the above civil appeals before this Court challenging
correctness and validity of the inpugned judgnent.

We have heard M. Anoop G Chaudhary, | earned
Seni or Advocate for the appellants and M. Rajendra
Choudhary, M. S.K. Dholakia and M. Uday U. Lalit, |earned
Seni or Advocates for the respondents.

M. Anoop G Chaudhary, |earned Senior Advocate
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vehenent|ly contended that on the appointed day of the Act,

i.e. 17.02.1976, all the declarants, except K Pramla Rani, the
el dest daughter of T Chinna Seetharanaiah, filled the

decl aration as per the provisions of the Act claining their
respecti ve shares. The draft statement was published on
26.9.1979. No objection to surrender the excess |and had

been rai sed by the declarants as they voluntarily surrendered
the excess land. The authority issued final statenent under
Section 9, which was published on 30.8.1979 and notification
under Section 10(1) of the Act was published in the Oficia
Gazette on 20.9.1979. As a sequel thereof, the excess |and

had vested in the State free fromall encunbrances. The
possession of the |and surrendered by the declarants was

taken by the Revenue Departnment of the State on 18.7.1980

and | ater on was handed over to the Social Welfare

Department which, in turn, allotted the lands to the A P.

Speci al Police Force, 8th Battalion, who is in occupation of the
allotted land. He al so contended that the judgnment and order

of the Hi gh Court, directing reopening of the | ong concl uded
statutory proceedings after nearly about two decades of their
finality, is erroneous, as the declarants have wai ved their

ri ghts of challenging the proceedi ngs after having received the
amount of conpensation. He further contended that the Wit
Petitions filed by the respondents after about two decades of
the finalization of the proceedings by the conpetent authority
under the Act ought not to have been entertai ned by the High
Court. In support of this subm ssion, reliance is placed on the
judgrment of this Court in State of Orissa v. Lochan Nayak

(Dead) by LRs. [(2003) 10 SCC 678].

Per contra, M. S. K Dholakia, |earned Senior Advocate
appearing on behal f of the respondents - T. Satish Chandar, T.
Sri Ram Mohan, T. Sai Kumar, contended that the order of the
authority declaring the vestnent of the |ands of the
declarants was invalid and illegal as noinquiry as
contenpl ated under Section 8 of the Act was conducted by the
conpetent authority before preparing the draft statement. No
draft statenent was ever served on the declarants in the
manner as prescribed under the Rules, together with a notice
calling upon themto file objections to the draft statenent.
According to the | earned senior counsel, as the order of the
authority is without jurisdiction exercised in violation of the
mandat ory provisions of the Act and the Rules franed
thereunder, the principle of estoppel or res judicata, as
contended by the | earned senior counsel for the appellants,
woul d not be applicable in the facts and the circunstances of
the present case.

We have duly and thoughtfully consi dered the respective
contentions of the |earned counsel for the parties.

The schenme of the Act, as briefly noticed above, envisages
an inquiry by the authority and thereafter decide the objection
rai sed by the contesting parties, i.e. it envisages-application of
mnd to the controversy raised. On exam nation of the
judgrment and order of the High Court, it is not in dispute that
i ndi vidual notice was not served on the declarants. A joint
decl arati on was submtted by the deceased |late T. Chinna
Seet haramai ah, his wife late T. Rama Tul samma, and ni nor
son T. Sai Kumar, clainmng one unit for thensel ves and one
unit each to the two major sons. After the subnission of the
decl aration, the conpetent authority further proceeded in the
matter on the basis of the statement filed under Section 6 of
the Act and prepared the draft statement in respect of those
decl arants as envi saged under Section 8 of the Act. The
obj ections under Section 8(3) were invited, but T. Satish
Chandar, T. Sri Ram Mohan and T. Sai Kumar did not choose
to file any objections and on the contrary they voluntarily




http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 6 of

9

surrendered the excess land to the State Government. On

exam nati on of the record of appeals, we find that T. Chinna

Seet har amai ah, his wife T. Rama Tul satma and two sons T.

Sri Ram Mohan and T. Satish Chandar addressed a

conmuni cati on dated 27.08.1979 (Annexure P-2) in reply to

the notice under Section 8(3) of the Act, stating that they had

no objection to the excess |and declared and they were

prepared to surrender the | and under the provisions of the

Act. The conpetent authority thereafter passed the final order

under Section 10 of the Act on 18.07.1980 acquiring the

excess |l and surrendered by the said declarants and directed

themto surrender the possession of the | and vested in the

State CGovernment. The land so vested was thereafter allotted

to the Social Welfare Departrment on 14.07.1980 itself which

in turn, was handed over to the Police Departnment for their

use and occupation. The authority then started proceedi ngs

under Section 11 of the Act fixing the amount of comnpensation

payabl e to T. Chinna Seetharamaiah, his wife T. Rama

Tul samma, 'sons T. Sri Ram Mohan, T. Satish Chandar and T.

Sai Kumar'. 1t is proved on record that 25% of the ampunt of

conpensation was paid in cash to the declarants on

17.09.1980. 75% of the remaining conpensati on amount was

paid in Government Bonds to the wife and two mgjor sons. As

the deceased T. Chi nna Seet haramai ah and his wife T. Rama

Tul samma and their three sons did not file any objection as

envi saged under the Act, in principle, it nust be accepted that

they had no objection in respect of their shares of |and having

vested in the State Government. They have voluntarily

surrendered the excess |and beyond the ceiling limt to the

State CGovernnent free from all encunbrances; accepted the

amount of conpensation wthout raising any objection or

claimand al so handed over the vacant |land to the State

CGovernment. The proceedings initiated and conpl eted by the

conpetent authority could not be found to be arbitrary,

perverse or illegal on the facts of the case or in violation of the

provi sions of the Act and/or Rules framed thereunder. The

j udgrment and order of the Division Bench of the High Court,

uphol di ng the order of the |learned Single Judge all'owing the

Wit Petition No. 28491/98 filed by T. Satish Chandar [Wit

Appeal No. 439/1999], Wit Petition No. 28390/98 filed by T.

Sri Ram Mohan [Wit Appeal No. 441/1999], Wit Petition No.

28874/98 filed by T. Sai Kumar [Wit Appeal No. 442/1999] is

not sustai nabl e and shall stand set aside. The above wit

petitions of those petitioners are, accordingly, disn ssed.
Smt. P. Rukmini and Snt. M Krishnaveni, daughters of

late T. Chinna Seetharanai ah, were narried on 09.06.1974

and 10.06. 1974 respectively before the appoi nted day of the

enforcenent of the Act. As per the fam |y arrangenent dated

13.11. 1970, they were given sone extent of |ands at the tine

of their marriages under the age-old custom of ' Pasupu

Kunkuma’ by their father T. Chinna Seetharamai ah. “The

decl aration on behalf of Sm. P. Rukmini was filed by her

brother, T. Sri Ram Mbhan, on 13.07.1976 decl ari ng her share

of the land in Survey No. 208 gifted to her by her father at the

time of her marriage. |In the statenment under sub-section (1)

of Section 6 of the Act filed by her brother on 13.07.1976, it

finds mentioned agai nst Columm No. 16 dealing with the

particulars of the land which is desired to be retained and the

 and which is proposed to be surrendered that Snt. P

Rukm ni was unable to make up her mind with regard to the

retention of the land by her and the | and she proposed to

surrender. It was also stated at page 209 of the appeal paper

books that details would be furni shed by her at the tine of

enquiry. M. M Mhan Rao, husband of Smt. M Krishnaveni -

declarant, filed a statenment under sub-Section (1) of Section 6
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in Forml on her behalf claimng share of land in Survey
No. 209 as per the fam |y arrangenent nmade on 13.11.1970 by

the father of Snmt. M Krishnaveni. |In the statement nade on
13.09.1976 by M Mhan Rao on behalf of his wife, it finds
menti oned agai nst Colum No. 16, "Snmt. Krishnaveni was

unable to nake up her mnd at that time to furnish the
particulars of |and which was desired to be retained and the
| and whi ch was proposed to be surrendered by her and the
details would be furnished at the time of enquiry to be
conducted by the conpetent authority in ternms of the
provi sions of the Act".
M. Raj endra Choudhary, |earned senior counse
appearing on behalf of Sm. P. Rukmini and Snt. M
Kri shnaveni, contended that the fanily arrangenment dated
13.11.1970 was valid and |l egal settlenment by which sonme |and
was given by the father to his daughters at the tine of their
marri ages under age-old customknown as ' Pasupu Kunkuma
conferring an absolute title of the daughters to the property.
In Sarupuri Narayanamma & Ors. v. Kadiyal a
Venkat asubbai ah & Ors. [(1973) 1 SCC 801], this Court has
given the neaning to the word ' Pasupu Kunkunma' to mean
"conferring an absolute titlein the property’. It is well-settled
that a docunent, which is in the nature of a nenorandum of
fam |y arrangement and which is filed before the Court for its
i nformation for mutation of names, is not conpulsorily
regi strable and, therefore, can be used in the evidence of the
fam ly arrangenent and is final and binding on the parties [see
Kale & Os. v. Deputy Director of Consolidation &
Os.[(1976) 3 SCC 119]). Further, it was held in the cited
deci sion that the object of the fam |y arrangenent is to protect
the famly fromlong-drawn litigation or perpetual strifes,
which mar the unity and solidarity of the famly and create
hatred and bad bl ood between the various nmenbers of the
famly. It pronotes social justice through w der distribution of
wealth. Fanmily, therefore, has to be construed widely. It is
not confined only to people having legal title to the property.
Section 14(1) of the H ndu Succession Act, 1956 provides
that any property possessed by a femal e H ndu, whether
acquired before or after the comrencenent of this Act, shal
be held by her as full owner thereof and not as a linited
owner. Snt. P. Rukmini and Sm. M Krishnaveni, both
daughters of late T Chinna Seetharamai ah, had acquired an
absolute right in the lands given to themby their father in the
fam |y arrangenment on 13.11.1970. They have nade
categorical statenment in the declarations filed by themin the
year 1976 inmedi ately after the enforcenent of the Act that
they were the owners in possession of the |lands to the extent
of their respective shares. It is not in dispute that the
conpetent authority has not considered the claimof the two
declarants as no inquiry was conducted by the authority nor
any notice was issued to theminviting their objections before
final order concerning the vestnent of land in excess of ceiling
[imt was recorded.
The respondents have filed plan and ot her additiona
docunents along with I. A Nos. 31-36/2006. No counter to
the said interlocutory applications appears to have been filed
by the appellants \026 non-applicants. On a perusal of the said
plan, it becones clear that it is prepared by the Assistant
Director (HQS) S & LRs, Hyderabad, consequent to the order of
the H gh Court dated 10.11.1999 in WA. Nos.438 to 443 of
1999, depicting the vacant |and and the extent of the area
occupi ed under constructions. The Plan would show that an
area to the extent of Ac 41- 03 Gs. shown in blue colour is
I ying vacant on the spot. The Plan is signed by one GP. for
o/ o Advocate General on 17.11.1999. It also reveals that an
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area of Sy. No. 208 and Sy. No. 209 given to Snt. P. Rukm ni
and Snt. M Krishnaveni by their late father in famly
arrangenent on 13.11.1970 is still lying vacant on the spot.
Thus, the contention of the |earned senior counsel for the
appel l ants that Snt. P. Rukmini and Smt. M Krishnaveni, for
the first time, have raised the claimof their shares to the | and
on the basis of the alleged famly settlenent in the wit
petitions filed by them does not nerit acceptance. Both these
declarants had filed their declarations in the year 1976
i medi ately after enforcement of the Act and it was nandatory
obligation and duty in | aw of the conpetent authority to have
held inquiry in the matter and considered their objections, if
any. As the conpetent authority has failed to exercise its
jurisdiction vested in it by law, in our view, therefore, the
| earned Judges of the High Court have rightly quashed the
proceedi ngs taken agai nst the declarants Snt. P. Rukmi ni and
Snmt. M Krishnaveni” ordering the vestnment of their respective
shares of lands in the State Governnent. Hence, the
j udgrment and order of Division Bench dismssing the Wit
Appeal s  of the appellants and uphol ding the order of the
| earned Single Judge in Wit Petition No. 28157/1998 titled M
Kri shnaveni v. The Govt. of A/P. & Anr. and Wit Petition
No. 28157/98 titled P. "Rukmini v. The Govt. of A P. & Anr. in no
circunstances coul d be said to be infirmor faulty.
Consequently, C. A/ Nos. 5309 and 5311 of 2000 filed by the
appel l ants against Snt. M Krishnaveni and Snt. P. Rukmni ni
respectively shall stand dism ssed. The appellants are directed
to hold an independent inquiry in terns of the provisions of
the Act and Rules franed thereunder into the clainms of the
declarants Snt. M Krishnaveni-and Snt. P. Rukm ni. The
inquiry shall be conpleted within two nmonths fromthe date of
recei pt of this order

Now, coming to the case of Snt. K _Pramila Rani, M.
Uday U. Lalit, |earned senior counsel representing her, has
contended that T. Chinna Seetharanai ah, father of Sm. K
Pram | a Rani had given some area of land to her on the basis
of the fam |y arrangenent dated 13.11.1970. According to the
| ear ned seni or counsel, the judgnment and order of the Division
Bench of the High Court inpugned in the appeal uphol ding
the judgnent and order of the | earned Single Judge directing
the conpetent authority to receive fresh declaration of Smt. K
Pramila Rani in no circunstances is perverse or illegal calling
for interference by this Court in exercise of the jurisdiction
under Article 136 of the Constitution of India. He also
submitted that K Pramila Rani was married on 21.08. 1964
and she is also entitled to get equal opportunity and treatnent
as was given to her other two sisters by the H gh Court. W
are not persuaded to accept the subm ssions of the |earned
seni or counsel on the ground of parity or equality principle.
Admittedly, Snt. K. Pramila Rani did not file statenent at al
before the conpetent authority in the prescribed form
furnishing the details of land held by her as envi saged under
Section 6 of the Act and the conpetent authority was not
obliged to prepare draft statenent of her share in the |land and
serve on her to enable her to file objections under Section 8 of
the Act. Therefore, Snt. K Pranila Rani could not be allowed
to contend that no inquiry under Section 8 of the Act was
conducted by the conpetent authority and that the vestnent
of her surplus land in the State Government was bad and
illegal. The claimof Snt. K Pranmila Rani to afford an
opportunity to her after about two decades fromthe date of
the vestnent of her surplus land in the State Governnent,
could in no circunstances be equated and treated at par with
her two sisters, who had filed their independent declarations
i medi ately after the enforcement of the Act, requesting the
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conpetent authority to hold an inquiry as per the | aw
regardi ng their ownership of |ands which they received from
their father in famly arrangenent dated 13.11.1970, i.e.
much before the Act canme into force. |In these peculiar facts
and circunstances of the case, Smt. K Pramila Rani is not
entitled to the grant of the same and simlar relief as would be
avail able to her two sisters.

For the foregoi ng reasons, the judgnent and order of the
Di vi sion Bench of the High Court, upholding the order of the
| earned Single Judge to the extent of granting relief to Sm. K
Pram |l a Rani, is not sustainable and it is accordingly set aside.
Consequently, W P. No. 28292/98 filed by Snt. K Pramla
Rani shall stand di sm ssed.

In the result, Cvil Appeal Nos. 5309 and 5311 of 2000
filed by the appellantsagainst Snt. P. Ruknmini and Snt. M
Kri shnaveni are dismissed. — The other appeals filed by the
appel | ants agai nst ‘the respondents T. Satish Chandar, T. Sr
Ram Mohan and T. Sai Kumar are, accordingly, allowed.
Resultantly, the Wit Petitions filed by the respondents-
petitioners-other than Snt. P. Ruknini and Snt. M
Kri shnaveni are di smi ssed. In the facts and circunstances of
the case, the parties are left to bear their own costs.




